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HIGH COURT OF MADHYA|PRADESH : JABALPUR

MEMORANDUM
No...D/449.......o . / | Jabalpur, dt31./01/2012
BF.9/12 ' :
To, |
The District & Sessions Judge,
............................. M.P)
Subject .- Regarding calling of Judicial Officers as wi tness in

Criminal Cases.

As directed, on the subjel:t mentioned above, I am to

request you to bring it to the notice

f all the Subordinate Judicial

Officers working under you that in Cgiminal Cases where a Judicial

Officer is required to attend Court ad witness, efforts be made to

fix the case on Saturdays for their e

that the work of such Judicial Officer

vidence, as far as possible, sq

nay not be suffered. '

|

Sd/- !

(ABHAI KUMAR)
REGISTRAR (DE)




